.....

Orlg‘ina pplication No 459 of 2005

Original‘Application No. 460 of 2003
Originnl Application No. 461 of 2005

Original Application No, 497 of 2005
Original Application No. 499 of 2005

- .QOriginal Application No. 500 of 2005

1. Orijgmal Appllca

Original Application No. 613 of 2005
Original’Application No. 614 of 2005
Origmal Application No. 615 of 2005
Ongmal Application No. 616 of 2005
Ori ngal Apphcanon No. 619 ot 2005

x' *"

i“

o
I R -~ Hon’ble Dr. G.C. Snvastava, Vlce Chmrman
- - Hon ble Mrs. Meera Chhlbber, Judmal Member

Narayan Prasad

)

O

l

| - . Jaba!pur, thiys theZ6th day of April, 2006

Applicant

Applicant

Applicant

Applicant

Applicant

Applicant
i



g AP ORARRS ety
= S P

7. Original Application No. 613 of 2005 -
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8. Original Application No. 614 of 2005 -

RoopLal Patel Applicant

9. Ongmfll Apphcaltlon No. 615 of 2005 -

.'MvunnaLal o / Applicant

- 10 Original Aﬁplicqﬁon No. 616 of 2005 -

AP Singh | - .. Applicant
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SI\ Clloﬁbey § Ors, f e Applicant
. _(By Ad@cam - Slui s.f;’chahavony'm all the‘OAs) |
| Versus
illﬁoﬁ;of I,vn‘diax& Os. . . I Réspondents
- - | : in ali the OAs

" '(by Advocate Shn Pf’ Shankarmlm OAs Nos. 460/2005, 461/2005,
: o 613/2005 614/2005, 616/2005 & 619/2005 and Shr

S.A. Dhannadhtkan in OAs Nos. 500/2005,

615/2005 459/2005 497/2005 & 499/’00’3)

Commo_n ORDE R (Oral) !

‘Bv Mrs. Meera ChhiBber Judicial Member;

The apphcants (Lf all these OAs are seel.mg, the same relief as was
 the relief in OA No. 9}78/2004 allowed by this Tribuual in favour of Shri
~ Subodh Kumar Kamlakar vide its judgment dated 16" March, 2005,

. 2. Inall these OAs the applicants have stated that they are similarly

situated as that of Shri Subodh Kumar Karmakar which fact is denicd by
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thc rec'-pondenje‘in some caé'es In all the cases applicants have relied on
g ;udgmem dated 16.3:2005; aind to provide themn the similar benefit in the
scale of Rs. 5000- 8000/- on the date of completion of 24 vears of service

‘ w__nh all wnsoqu.ultml benelits including wrears of AT benelits wath

~mterest,
3. We have heard both the counsel and perused the pleadivgs as well.
4. - Since in all these cases applicants have relicd on the judgment

' :(lr_‘x(ﬁed J.(i_”’“ March, 2005 which has admittedly becen assaled by the
respondents before the Hon’ble High Court of Madhya Pradesh
J:-;lb.zi.xl__p_ur b'y_ ﬁliilg WPNo 6049/2005 (Anuexure R-2 i OA No.
6 19/26()5) and by order dajied 22;7;2005'0pcration of the judgment dated
16.3 2005 paséed by this T ’fribunal in OA No. 978/2004 has been stayed,

-iruurdlly thcy would ha\j'e to awa1t the - outcome of aforesaid Writ

P (lmon

>
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5 W o'z‘-ire informed by both the counsel that the Writ Petition is still
]_)cndjhg b,e.foré the Hon’i)_le High Court. Since the mufter 15 pending
: .bef’orc' t‘l_w_Ho,n"ble High|Court, it goes without saying that ultimately
ii?lléieVeIldeCi‘;i(jn is taken by the Hon’ble High Court would be binding
“on all those persons, who are found to be smularly situated persons by

the dt,pdrtmmt

-6 Thc'rcf'orél‘-all thege OASV are disposed of by observing that
uitunately if respondents find that the applicants hereunder are similarly
situated as that of Shn Subodh Kumar Karmakar and the Writ Petition is
.deuded 'm favoux of Shri Subodh Kumar Kaomakar, such of the
apphcmts would also be entitled for the samc relief. If however,
| ruspondents find that some of the applicants are not qmnlar[v situated as

that of Subodh I\umaf Karmakar, they shall pass reasoncd order

-




cxplammo the reasons by the benefit of Subodh Kumar Karmakar's

Judoment cannot be extended to them.

7. With the above observamons all these OAs are dzsposcd ot No

3

, Losts Copv of this order be kept in each file.

The Registry is directed to supply the copy of memo of parties to

the concemed parties while i issuing the certified copies of this order.
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(Mr. Meer: lnbber) , (Dr. G.C. gnvustava)
Judicial Member | Vice Chairman
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